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LOK SABHA DEBATES

LOK SABHA

Thursday, November 24, 2011/Agrahayana 3, 1933 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]



24.11.2011

.. (o)
ST, ¥ vwre Rig (Aemett): weiedn, #ES qedl St W@l 8. (agr)
LA WA & 3T AN I3 TG |
.. (o)
£ a1 R dte (aRW): sreger Heiqdl, A Gl & (g Ay far gl... (@ger)
3TeTET HEGAT : MY ANT I3 SMY | w1 orfafdr wgt 98 € 8y @t 98 g |
.. (o)
L& HEIGT : MY ART 6 Y| MY G 3TIAT I TZ0T HIfIg |
.. (o)
A& HEIGAT : TG AN IS &1 8H ST WA IR I ¢l 377 wifagdd Al

... (Fagm)



24.11.2011 8

11.01 hrs.

WELCOME TO PARLIAMENTARY DELEGATION
FROM BHUTAN
MADAM SPEAKER: On my own behalf and on behalf of the hon. Members of
the House, I have great pleasure in welcoming His Excellency Mr. Lyonpo Jigme
Tshultim, Speaker of the National Assembly of Bhutan and the Members of the
Parliamentary Delegation from Bhutan who are on a visit to India as our honoured
guests.

They arrived in India on Wednesday, 23™ November, 2011. They are now
seated in the Special Box. We wish them a happy and fruitful stay in our country.
Through them, we convey our greetings and best wishes to His Majesty, the King
of Bhutan, the Parliament, the Government and the friendly people of Kingdom of
Bhutan.
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11.02 Hrs.

REFERENCE BY THE SPEAKER

Devastating floods in odisha

MADAM SPEAKER: Hon. Members, as you are aware unprecedented rains
triggered devastating floods in Odisha during the months of September and
October, 2011 resulting in loss of a large number of lives and livestock, damage to
crops and destruction of property rendering a large number of persons homeless.
The House expresses its profound sorrow on this natural calamity which has
brought pain and suffering to the families of the bereaved and affected persons.
The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.
11.02% hrs

The Members then stood in silence for a short while.
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11.04 hrs.

At this stage, Shri K. Chandrasekhar Rao, Shri Shailendra Kumar and

some other hon. Members came and stood on the floor near the Table
... (cgagm)
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... (Interruptions)
MADAM SPEAKER: Let us continue the Question Hour.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 12.00 noon.

11.05 hrs.

The Lok Sabha then adjourned till Twelve
of the Clock.E
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)

... (Interruptions)

OBSERVATION BY THE SPEAKER

Notices of motion for adjournment

MADAM SPEAKER: Hon. Members, I have received notices of Adjournment
Motion from Sarvashri Shailendra Kumar, K.D.Deshmukh, Dr. Raghuvans Prasad
Singh, Dr. Ramachandra Dome and Shri Nama Nageswara Rao regarding

unprecedented rise in prices of essential commodities.

1201 hrs.

At this stage, Shri K. Chandrasekhar Rao and Shrimati M. Vijaya Shanthi came
and sat on the floor near the Table

As per rule 58(vi) of the Rules of Procedure and Conduct of Business in
Lok Sabha, the motion shall not anticipate a matter, which has been previously
appointed for consideration. In determining whether a discussion is out of order on
the ground of anticipation, regard shall be had by the Speaker to the probability of
the matter anticipated being brought before the House within a reasonable time.

... (Interruptions)

MADAM SPEAKER: A discussion under Rule 193 on the same subject, i.e.
regarding the inflation situation in India is listed in today’s Order Paper at
Sl. No. 9 in the name of Shri Gurudas Dasgupta and Shri Basudeb Acharia.

I have, therefore, disallowed the notices of Adjournment Motion.

The discussion under Rule 193 will be taken up at 2.00 p.m. today.

... (Interruptions)
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12.02 hrs.
PAPERS LAID ON THE TABLE

MADAM SPEAKER: The House would now take up Papers to be laid on the
Table of the House.
THE MINISTER OF LAW AND JUSTICE AND MINISTER OF MINORITY
AFFAIRS (SHRI SALMAN KHURSHEED): Madam, I beg to lay on the Table a
copy of the Delimitation of Council Constituencies (Karnataka) Amendment
Order, 2011 (Hindi and English versions) published0 in Notification No. S.O.
2295(E) in Gazette of India dated the 30™ September, 2011 under sub-section (3)
of Section 13 of the Representation of the People Act, 1950.
(Placed in Library, See No. LT 5294/15/11)
THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PATIL): Madam, I, on behalf of Shri R.P.N.Singh, beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under Section 30B of the Chartered Accountants Act, 1949:-
(1) Notification No. 1-CA(5)/62/2011 published in Gazette of India
dated 30™ September, 2011, containing Audited Accounts and
Report of the Council of the Institute of Chartered Accountants of
India for the year ended 31% March, 2011.
(Placed in Library, See No. LT 5295/15/11)
(i)  G.S.R. 684(E) published in Gazette of India dated 16" September,
2011, making certain amendments in the Notification No. G.S.R.
38(E) dated 19" January, 2011.
(Placed in Library, See No. LT 5296/15/11)

(2) A copy each of the following Notifications (Hindi and English versions)
under Section 40 of the Cost and Works Accountants Act, 1959:-
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(1) Notification No. G/18-CWA/9/2011 published in Gazette of India
dated the 27™ September, 2011, containing Audited Accounts and
Report of the Council of the Institute of Cost and Works
Accountants of India for the year ended 31* March, 2011.

(1i1))  Notification No. F. No. EL-2011/28 published in Gazette of India
dated 28" July, 2011, making certain amendments in the
Notification Nos. EL 2011/26 and E1-2011/27 dated 14™ June, 2011
pertaining to Election to the Council and regional Councils of the
Institute of Cost and Works Accountants of India.

3) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at item No. (ii) of (2) above.

(Placed in Library, See No. LT 5297/15/11)

(4) A copy of the Company Secretaries Procedures of Meetings of Quality
Review Board, and Terms and Conditions of Service and Allowances of the
Chairperson and Members of the Board (Amendment) Rules, 2011 (Hind1
and English versions) published in Notification No. G.S.R. 649(E) in
Gazette of India dated 29™ August, 2011, under Section 40 of the Company
Secretaries Act, 1980.

(Placed in Library, See No. LT 5298/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
AND MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI VINCENT H. PALA): Madam, I beg to lay:
(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of section 619A of the Companies Act, 1956:-
(1) Statement regarding Review by the Government of the working of

the WAPCOS Limited, New Delhi, for the year 2010-2011.
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(i1) Annual Report of the WAPCOS Limited, New Delhi, for the year
2010-2011, along with Audited Accounts and comments of the Comptroller

and Auditor General thereon.

(Placed in Library, See No. LT 5299/15/11)

2) @ A copy of the Annual Report (Hindi and English versions) of the
National Commission for Minorities, New Delhi, for the year 2008-2009.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Commission for Minorities,

New Delhi, for the year 2008-2009.

(i11)) A copy of the Action Taken Memorandum (Hindi and English
versions) on the recommendations contained in the Annual Report of the
National Commission for Minorities, New Delhi, for the year 2008-2009.

(3)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

(Placed in Library, See No. LT 5300/15/11)
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12.02Y hrs.

... (Interruptions)
COMMITTEE ON PETITIONS
16™ and 17™ Reports

SHRI ANANT GANGARAM GEETE (RAIGAD): Madam, I beg to present the
following Reports (Hindi and English versions) of the Committee on Petitions:-
(1) Sixteenth Report on the Action taken by the Government on the
recommendations of the Committee on Petitions (15" Lok Sabha) in their
Tenth Report on the representation received from Dr. Laxmikant
Vajpayee regarding: Ill effects of water and air pollution caused due to
slaughter of animals in Slaughter House (Kamela) run by the Meerut
Nagar Nigam and related issues.
(2) Seventeenth Report on the representation from Shri R.Y.Bankar, Mumbai
regarding Uniform caste Verification Policy in Air India and related
issues.

... (Interruptions)
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12.02% hrs.
BUSINESS ADVISORY COMMITTEE
30™ Report
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, I beg to
present the Thirtieth Report of the Business Advisory Committee.
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MADAM SPEAKER: The House will now take up "Zero Hour’ matters.

. (e
e FRAGAT : MY I3 Sy, 1t ST AR o It 21 #ft et a1ea, o aiferd| it et
qed & JfATdT AR Bl B qra Reprs w T8 SR |
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I TP 18200 B9 Ui Hfeed e 81 T g1 STHU BT XS 7460 T I IGHY 8057 U
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B ARPR A e 8 6 98 39 AMal § i B Y 3R 4Rl & i TR Dl DRl
Jremet wgreA ¢ A 4.3 AT T A Ud 9 A9 A ST ! qHEg BRd o

* Not recorded
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12.05 hrs.

Shri Dara Singh Chauhan and some other hon. Members then left the House
... (Interruptions)

Jrexet WIS ¢ Ig T b1 g1 It is very wrong.

... (Interruptions)

MADAM SPEAKER: You put the papers back.
... (Interruptions)
MADAM SPEAKER: Please get up from here and go back to your seats.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 2 p.m.

12.06 hrs.
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs.
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)

MATTERS UNDER RULE 377 *

MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House.
... (Interruptions)

MR. DEPUTY-SPEAKER: Members who have been permitted to raise matters
under Rule 377 today and are desirous of laying them, may personally hand over
slips at the Table of the House within 20 minutes. ... (Interruptions) Only those
matters shall be treated as laid for which slips have been received at the Table
within the stipulated time and the rest will be treated as lapsed.

... (Interruptions)

* Treated as laid on the Table
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(i) Need to provide adequate quantity of fertilizers to farmers in
Warangal Parliamentary Constituency, Andhra Pradesh

SHRI RAJAIAH SIRICILLA (WARANGAL): I would like to draw the kind
attention of the august House regarding the problems being faced by the farmers in
getting fertilizers in time and at an affordable price not only in Andhra Pradesh but
all over the country especially in Telangana areas like Warangal.

Many farmers are facing lot of problems in getting the fertilizers for various
crops in the kharif and the ongoing rabi season at the minimum rates fixed by the
Government. Sometimes, fertilizers are out of stock or the farmers have to stand in
queue for many hours due to lack of adequate fertilizers or they have to spend
more amount to procure the fertilizer through other sources. Some people and
companies are creating shortage fertilizers in the market. Many farmers were
duped recent years due to lack of awareness in the supply of fertilizers. There is no
proper system to monitor the sale of fertilizers in the market at MRP rates
particularly in the remote areas in Warangal and its adjacent areas in Andhra
Pradesh. This is really a issue of concern to the farmers and it affects the overall
development of our country to realize the dream of achieving 4 per cent growth in
agriculture and also to contribute the GDP growth of our country. Now, this is the
right time for the Government to ensure the proper supply of fertilizers to farmers
to achieve the goal "Food for All" and to ensure food security also.

I, therefore, request the Hon'ble Minister of Chemicals and Fertilizers,
through the Chair, to kindly intervene in the matter to ensure that farmers get their
fertilizers in time and at MRP rates in all seasons by strictly monitoring the market
so that the interests of the farmers will be protected to get the genuine returns for

their hard work in improving our economy and growth.
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(ii) Need to accord approval to the proposal of Government of Kerala to
widen the Wayanad pass and undertake construction of alternate
roads from Wayanad to rest of Kerala

SHRI M.I. SHANAVAS (WAYANAD): Wayanad pass is a British engineered
pass, located in the vital Calicut-Bangaluru NH 212, and its structural rigidity is at
stake owing to impact of repeated natural calamities, including a massive landslide
in the year 2009, severely affecting its structural integrity. Several State agencies,
including Kerala State Remote Sensing Agency, and Centre for Water Resources
and management have studied in depth about the Wayanad pass and found that it
is becoming weak. Due to the night ban on traffic in the NH 212, numerous large
haulers and heavy duty container carriers weighing more than 36,000 kilos are
plying through the Wayanad pass, multiplying the chances of the pass collapsing,
which if happens, would cut off the people of Wayanad from the Kerala. There are
several alternate routes proposed by the Government of Kerala with funds
allocated for the purpose, but the clearance from Union Ministry of Environment
and Forests is yet to be granted, thereby making the realization of proposed
alternate roads difficult to achieve. Therefore, I would request the Government to
hasten the procedures to widen the Wayanad pass and interlock the turns in the
hairpin bends. I would also urge the Government to mitigate all administrative
delays in granting necessary sanctions and expedite all essential clearances from
the Union Ministry of Environment and Forests for the existing alternate roads to
be operational as early as possible to facilitate the people of Wayanad not be

disconnected from the rest of Kerala.
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(iii)  Need to take measures for the welfare of Scheduled Castes and
Scheduled Tribes in the country

£ TAE TR A (SARR): IS AR Bl SRb BRI Bl RABIRAT & IAR <A B
BN SIYfad Sd & AR & fY @ IRPBR DI SHA TWRIGHR qied BT B A FAdA
H AT A1RY TAT S5 ARBR BT goic § JYd AT SUATST Bl 7g H Al & W Bl
T AIMRY qA1 TN B SIRY TG A e B S A IS TS AT A IR S
fog vd faera fm &1 o w0 9@ Sarer 9weH o1 TRy | 39 facfy v &1 ada= |
¥R 1000 FRIS WIY BT 2 | AW S AR Bl e PR gU aAID qalld AT
=Y | I8 WY AT Al BN P s ARBR BT al [ I g9 =AMy H | b
BIY TG SO A ST ATt & fofg rdfed qt AR DI ST B |

S STife/3rgygfee SrStta Arorel & forg srdfed eIy @1 | o1 fhdt we g
g fhar 9Mg SR 7 & 59 AR & 5l oy § wd 7 8 um @ Ry § odwEd’ A/
ST | TSI SN & SRep B ° 59 I3 BT e <Ird Ud Iifw1iRar §araa v
SIS BT HATd T YA S/ SIS Bl Arorrai & foy sdfed &x @
W ReIRe &t 8, R SRR @1 aifderd dr] &A1 @1y |
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(iv)  Need to allocate adequate funds for cleaning the Thamirabarani River
in Tamil Nadu

SHRI S.S. RAMASUBBU (TIRUNELVELI): Thamirabarani is one of the
perennial rivers in Tamil Nadu which originates from Pothigai hills on the Eastern
slopes of the Western Ghats. It passes about 124 kms. through Tirunelveli and
Tuticorin Districts and drains its water into the Bay of Bengal at Punnakayal of
Gulf of Mannar. Its water is used for drinking, irrigation, fishing and electricity
generation. This river is having a number of canals, dams and reservoirs. Besides
fulfilling the drinking water requirements of three districts of southern Tamil
Nadu, this river facilitates 82,000 acres of land of irrigation.

Of late, Thamirabarani River 1is greatly polluted due to rapid
industrialization on its banks including pulp, paper, textile, various workshops,
photographic industries, various small scale industries leading to the discharge
untreated effluents as also human and animal wastes, etc. The waste consists of
dye stuff, sulphates, sulphide, copper, zinc, lead, phenolics, chlorides, lingo
cellulosic wastes, mercaptans, mercury, etc. The survey conducted at various
canals of Thamirabarani river reveals that the arsenic, chemical and pollution
levels are extremely high than the permissible limits. Further the presence of
amala plants in the canal greatly absorbs the oxygen level leading to the death of
living things. Besides, the increased presence of microbes spreads foul smell in the
canals. There are shocking reports that one litre of river water contains more than
1,300 microbes. The presence of high-level of toxic substances in the river water
and its consumption causes irritation and other skin related diseases. There is huge
apprehension among the scientists and farmers that if the present situation is
allowed to continue, the crops will be greatly affected.

I shall, therefore, urge upon the Union Government to allocate adequate
funds for cleaning the Thamirabarani River on war-footing and direct the State

Government to enforce the pollution norms strictly.
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v) Need to undertake developmental work in Godda Parliamentary
Constituency, Jharkhand

SHRI NISHIKANT DUBEY (GODDA): There is an urgent need to formulate a

comprehensive scheme for all round development of neglected areas of Santhal

Pragana in Jharkhand.
So, it is my humble request to you to consider following important points:
1. Introduction of rail link between Hansdiha and Godda.
2. Declaration of new national highways in Jharkhand like: (a) Dumri to

Rampurhat via Deoghar. (b) Deoghar to Sahebganj via Godda. The State
Government had already submitted their proposal to the concerned
Ministry.

3. As per annual plan discussion for the year 2011-12, a hospital having 500
beds at Hansdiha has also been proposed by the State Government.
Financial assistance for the project may be provided to the State.

4. As per recommendation of 13" Finance Commission, the State has
identified Poriyahat, Jarmundi, Karmatand for setting up a for new ITIL.
Necessary assistance should be given starting the same immediately.

5. Inclusive growth of Santhal Pargana, where more than 75% people are of
BPL category, should be considered by the Government.

6. There is a need to Include all the six districts of Santhal Pargana-Godda,
Deoghar, Dumka, Jamtara, Sahebganj and Pakur into Integrated Action
Plan (IAP).

7. To set up model colleges in all the districts of Santhal Pargana.

8. There is a need to set up a High Court bench at Dumka.

I urge the Central Government to take immediate action on the above

matters
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(vi) Need to give No Objection Certificate for construction of airport
building in Bikaner, Rajasthan.

£ A YW AT (@DTR): W DR AT &7 AT A 13 A, R agAT B
Tl BATg 1SSl & | dIbR Bl a1y AN W Sireq &l A agd YR & a1 341 A4 B gfd &
forg wReg oo o TTfarahor ATt gaTs Seel AIdbR H dihR TIRUIE gq efiqd fafesT,
IR Td PR qIHT BT 10 R @M © | TIRUIC BT B TRE A F I8el QRO MR
&R ARAR {3 TfaRor &1 geh 73 9T 5ol o gaRue & fafesT & &l gRW &
Bl 97d 3ifhd B TS oft AfhT STH FATS BT Soold Tl fhAT AT o7 AR T HH H YRAIT
oA arfdraRr 9 it wigdcs WaeR &1 FH 3% dRar far 3R 87 @ ¥R 6.5 HieR
BT FR TR fHAT T, AfPT 916 § R gRT e o &1 778 s < ®F SaTs
DI Y WIS G BT 8 Footdd [HaAT T | I8 IR Ieokd BHRAT TRIAD B b <7 & 3y
IRIAT & Ml W W Sigl gaRaie FEionels @ g8f iR W 9igher | 6.5 Hiek A1 g9d 3D
B FATs B TIRUIC fIfesT a9 &1 TSR I &Y | JIfhd SR & e v T8l 2
A GRI 28 1S, 2011 Pl BN #HA1 F AT HY 39 A H &WEU B iR wRure fafesw
Bl FHaTg 6.5 HIeX & Y agAT RT TR SR A & g § RIY DHRA W AT o
fAgid: 6.5 HIex BT TSI SR &R &I a0 WIBR BR &l © olfcb 3 T TAATT S
T& @ T e TR ot &1 st e 7 7 I W @ A 9 ST Ry ® P g9 yawor #
IR B YA IR WRUC & Y 6.5 HIeX Fals & fol¢ SR B¢ a9 bR
TIRUIS T B Yo 8 qeb Ud SR g A U & (Ol O BYAMITG, AR, AR
Td g% & ANRG] DI aAN & ATAT HA DI GALT BT ¥ I 8 G |
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(vii) Need to take steps to protect crops from damage by wild animals in
Sabarkantha Parliamentary Constituency, Gujarat

sit we=fiE @, dlewn (WeREien): W ANEY &9 AEREel SIeaR ST Ud Ugifsal |
fERT gorm U oifd fUsst & © | A% Sad A9 &F SHTell IMa) & ofded § Nifsd & | a9
fI9TT & ATRAE & HROT TAM STl TFaR O {6 HelTE, Yor 53l ae-a9 i H
Wl H AP Bl Dl W JHAN UgaAd © | [HAEl B a-fad SR sl el 6
GATel! BN Tl 2 e SR SHaq-amd & o S gwifad 2 8 | Bd K BN W
e faaw Srax Wt ISl Breax TR H AUGY T UATIT BT ¥ | B IR 99 T ST
SR FSHI W 3 I & 79 A AHAG G311 BT RO a4 & | fha vd By &1 o
fed # Far oW 2 |

3I: TRPR A A 3MMUT & 6 a7 J9T &1 SHE BT Helel IR A BT & A1 & a7
A # dTed R 4 & I B AR BT A1fey O g @ S8 HOSHTell SHaR
qTex 7 fepel | WRA WRBR GRT [HAMI DI 37U Wl bl AT &g Delel AR DI q1S M D
forg weraar A &1 80 wftrerd &) & @Ry |
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(viii) Need to open a post office in Tariyani Block of Sheohar
district in Bihar.

sieelt v et (Rragy): wv Iy aia Raer Rt &1 aRar wde 16 damal arel
7t &1 Fa9 g1 w3 T | R ff ol 9 IRAT IRde Rt | SIHER B RATUAT e
ge | O &R IRIF TEe & 8 UEiIdl & ANIRGI Bl SIHER H g9d db Ud S Ha!
gieerd T8 el o1 & © Fafd R © AR U SR B SR W S[H 8- @l DI
AR STaTRedTd I8 R @ B @ 2 | 39 TES & 8 UARId & ANl Bl o 8 fhel.
W W IS & IR el & HAR S[HER 1 TSl © | I8 T8l S IS & 8
TRl & 410, URART DI Bl AISHIS DT AT o o ST AR STHER H ITAgDH
@™ &g ST 0SdT & U4 HI6! AfRhal &1 QM &A1 vedl | e &, I8 ff 91 srava

FHRAT Y {6 57 RN A o4l 0 ARAT YEsS qATd H SIhER el @lell 147
H ARBR A IMUT HAT A1l § (b ARIF IS AT H Uh S[HER D AT
B WY a9 {6 I wRde & 8 UARIdl & ANTRGT Pl SBeR bl Gl g Fd aa |
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(ix) Need to introduce Bullet Trains on Ahmedabad-Mumbai-Pune route

DR. KIRIT PREMIJIBHAI SOLANKI (AHMEDABAD WEST): The existing rail
facility between Ahmedabad and Mumbai is not commensurate with the demand
as existing track capacity is already exhausted. Even the fastest trains takes 8-9
hours to cover a distance of 500 kms. This travel time can be curtailed by
introduction of bullet tain connecting Ahmedabad with Mumbai which has been
the request of Government of Gujarat from long time.

A study undertaken by railways for connecting Ahmedabad-Mumbai-Pune
with bullet train has been completed in April, 2010.

Railway should take up the project in right earnest with a definite time
frame for completion of project. Further, all pre-construction activities should be

started immediately.
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(x) Need to take up relief and rehabilitation measures in the flood ravaged
districts in Tamil Nadu

SHRI D. VENUGOPAL (TIRUVANNAMALAI): Heavy downpour of rains in the
recent monsoon has caused a great havoc in several parts of Tamil Nadu. The
worst affected among them is the city of Chennai along with coastal districts like
Nagapattinam, Kanyakumari and also paddy cultivation areas in Thanjavur and
adjoining districts. Considering the heavy loss accrued to the public and the
infrastructure facilities like roads and tank bunds raised by both the Centre and the
States, a huge amount may be required to rebuild and repair the same.
Unfortunately, this is not covered under the national Disaster Relief and
Rehabilitation Mission. Hence, it is urged that the Union Government, on its own,
must respond to the situation once such news emerge in the media in this era of
information. A viable formula can be evolved and a mechanism be established as
and when the rainfall in a particular regions crosses the normal average rainfall
pertaining to that region during a particular period. Automatic flow of relief funds
must be rushed in by the Centre.

I urge upon the Centre to send a Centre Team and evaluate the loss and
give adequately compensation so that both the Central and State Agencies can take

up relief and rehabilitation and repair works on a war footing in Tamil Nadu.
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(xi) Need to sanction a special package for undertaking relief and
rehabilitation measures for the Endosulfan affected people in Kerala

SHRI P. KARUNAKARAN (KASARGOD): Endosulfan, the dangerous pesticide,
endangered not only the environment but also the human life. Considering these
facts the Government has already decided to ban use of this pesticide.

In Kerala, particularly in Kasargod district about 500 people have already
died and about 10,000 people are suffering due to this dreaded pesticide.
Similarly, in Palakkad, Idukki and parts of Karnataka we have witnessed the
adverse affects of Endosulfan on the human life. The conditions of the suffering
people are very pathetic.

Hence, I urge upon the Government to take immediate steps to sanction a
special package for taking rehabilitation measures to Endosulfan affected victims

especially in Kasargod District of Kerala.
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(xii) Need to permit candidates to write various departmental competitive
examinations conducted by Steel Authority of India Limited and its units in
regional languages

SHRI S. SEMMALAI (SALEM): Departmental examinations (both technical and
nontechnical) in the Steel Authority of India Limited (SAIL) Organizations
including Salem Steel Plant in Tamil Nadu are being conducted only in Hindi and
English. This puts the candidates from Non-Hindi speaking areas in a relatively
disadvantageous position resulting into regional imbalance in employment
opportunities. In order to ensure equality, parity and nondiscrimination, the Centre
has to take suitable and immediate steps to permit candidates sitting for
competitive examinations for recruitment to various posts to write the
examinations in their regional languages of their choice along with Hindi and
English. This method is to be adopted in Salem Steel Plant also. Department of
Railways permits candidates to write competitive examinations in the language of
their choice i.e. in regional language also. Likewise, SAIL should also permit the
candidates to write competitive qualifying examinations for recruitment to various
posts in their mother tongue i.e. regional language. The Ministry of Steel,
Government of India should come forward to take suitable modification in this

regard.
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... (Interruptions)

14.01 hrs.

At this stage, Shri K. Chandrasekhar Rao and Shrimati M. Vijaya Shanthi
came and stood on the flOoor near the Table

... (Interruptions)
MR. DEPUTY-SPEAKER: The House will now take up discussion under Rule
193.

... (Interruptions)
IJUTEAE HEIGH : AT AN 93 TS|
(e
IUTEAE WIS : HUAT 93 Y|
... (cTagm)

I AT : T I 938 98| TS b WY W IdT 8 Wl ©, s Bl A9y qd AN
gl
. ()

Iures wEied : A% guAT St B ard Rl # SRA| o Rl @1 ard Refe # 8
SR |

(Interruptions) ... ~
Mt e R (Rfeem): # doimn arell gL.(@um) § 91 S deTEr arelt
gl...(cag™) # sue & vet drell gl... (Faem)

JUTEAE WEE ¢ AT Sfl, AT I |

... (cgagm)

ST FUAT @RI ¢ {eIed, ARA SaT 9ISl Jeial & 9eler ael 8 iR #9 @d I8
Al 98d IR Ged W SO/l Bl (FagE) H U JeRTHT & |l ¥ faEar 4 R

* Not recorded
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HRAT ATl g [ UTgd g Bl Fai i 7 A el gs ol (FIUH) W ¥ A(e-F1E DR
&l gl...(crag) safeT & dew 9 fhar 2 & o g1 uigw WS W gdl &l (1)

H ST RY HAT A g (@) § oue W gl (FEgH) 89 de B oA
HAT ... (FAYH) ISR FeT H I Adx M, & gD IR B, Afp et 7S W) =4l
B <. (@) W1 SN faTw oty ® % oet oy wENE R =dl B <. (erawr) #

JAMUD H1Y TSI BIehR AT bl AT Bl ... (qqer)

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): It was agreed to have a
discussion on the price rise under Rule 193. Shri Gurudas Dasgupta is to start the
discussion. ... (Interruptions) I would request them to go back to their seats. ...
(Interruptions) It is a very important debate on the price situation.
(Interruptions) Several Members wanted this discussion and let that be taken up
for discussion. ... (Interruptions) Kindly go to your seats. ... (Interruptions)
IUTEAE HEGH : RN SRT[W Si 3T Y6 Do |

.. (o)
2 diots PR (PIOWEY): HEIGY, U8l 37U 8IS Pl 3iTex H g ... (FIUM) AT BTSH DI
TSR W gy, T4 A (U a1 Yo B ... (FqgH) BSA S ©l... (QEF) 3179 8SH Bl
3iTeR # g |.... (Fger)
IUTEAE ARG : PHUAT I3 S| AT 984 §91 53 ©, WeNg ® Weg ¥ F4@l s 2| SHA |
TN I B, < B IR ol HEs 9 R 8, $9fev T It 95 WgY iR 39 9HI HES
W Tl B o |

.. (@) | =]


cs
Fd. By f1
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MR. DEPUTY-SPEAKER: The House stands adjourned to meet again tomorrow,
November 25, 2011, at 11 a.m.

14.06 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Friday, November 25, 201 1/Agrahayana 4, 1933 (Saka).
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